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ORDER 

Per J. Sudhakar Reddy, AM :- 
 

This appeal filed by the assessee is directed against the order of the Learned 

Commissioner of Income Tax (Appeals)-9, Kolkata, (ld. CIT(A)) passed u/s. 250 of the 

Income Tax Act, 1961, (the ‘Act’), dt. 30/08/2016, for the Assessment Year 2011-12. 

2. After hearing rival contentions, we find that the ld. First Appellate Authority has 

dismissed the appeal of the assessee on the ground that no arguments were advanced 

by the ld. Advocate, Mr. Anirban Lahiri. We are convinced that the submissions of the 

assessee that it never authorized the said advocate to withdraw or not press the appeal 

before the ld. CIT(A). The ld. Counsel for the assessee submitted an affidavit and prayed 

that if the issue is set aside to the file of the ld. CIT(A), they would properly represent 

the case. 

3. In view of the above submission, we set aside the matter to the file of the ld. 

CIT(A) for fresh adjudication after giving the assessee adequate opportunity of being 

heard, on the grounds of natural justice. The assessee is directed to appear before the ld. 

CIT(A) within one month of receipt of this order, either by himself or through his 

Authorised Representative, take notice and thereafter continue to co-operate till the 

disposal of the appeal. 
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4. In the result, appeal of the assessee is allowed for statistical purposes as directed 

above. 

Kolkata, the  16th  day of January, 2019. 
  
 

 Sd/-         Sd/- 

[S.S. Godara]        [J. Sudhakar Reddy]     
Judicial Member       Accountant Member 
 

 

Dated :    16.01.2019 
{SC SPS} 
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